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The House reassembled after lunch at three minutes past two of the clock, 

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU) in "the Chair. 

THE DELIMITATION BILL, 2002 -Contd. 

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Smt. Sarla 

Maheshwar! to continue her speech. 
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SHRI PRANAB MUKHERJEE (West Bengal): Sir, participating in the 

discussion on this Bill for Delimitation, I find that some hon. Members have 
widened the scope of the debate much beyond the comprehension of this Bill. In 
that connection, certain serious allegations have been atrributed to certain 
parties, especially to my party to which I belong to. It goes back to the days of 
1978. A book was referred to, written by one American Ambassador to India, Mr. 
Moniyahan, where some allegations were made against two leading Indian 
politicians. Both of them are dead today. We had the privilege of discussing it on 
the floor of this House in 1978. I am repeating what I had said at that time. We 
rejected the contention of Mr. Moniyahan, because the Indian politicians to 
whichever political parties they may belong to, have not come down to this level 
that they will take a few dollars from CIA, or, from any other external agency. 
Unfortunately, this debate has been used to just beat a political party left, right 
and centre.  High morality has been pointed out completely ignoring the fact that 
the hon. Member is raising the accusing finger completely forgetting that in her 
Government right now there is a Minister, who had to surrender before a court, 
because he was accusea of a murder charge. The police could not arrest him. 
The court had to issue order for the forfeiture of his property. As 
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a Minister, he had to surrender! Till today, right at this moment, he is 

continuing! I do not know what prompted her to bring allegations starting from 

Bofors to Nagarwala. There was a regular Commission of Inquiry appointed 

under a Supreme Court Judge to look into the allegations in connection with 

the Nagarwala case in the 70s ...l/nterruption)... Sir, I am not yielding.   I am on 

my legs. ...l/nterruption)... 

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): I cannot allow you. 

He is not yielding. 

SHRI   PRANAB   MUKHERJEE:   ....... which   has   been   decisively 
pointed out by the Judicial Commission. I do not know what purpose it serves 

to raise an accusing finger again, that too, against a person who is dead, in a 

matter which is 30 years old. We are taught of morality, we are taught of 

norms! But we are fully aware of the facts. The Constitution makes a provision 

that a man who is appointed as a Minister, if he ceases to be a Member of the 

House or if he is not a Member of the House, he, or she, should not continue 

to be a Minister beyond 180 days. It happened in 1993 in my case. I was 

appointed a Minister. I could not get myself elected. I quietly resigned. But 

allegations were raised against me that I was trying to get myself nominated as 

a Rajya Sabha Member. And, the Party which brought allegations against me, 

had a Minister in their State. He was not elected to the Assembly. They 
adopted ingenious methods. They asked him to resign on the 179

th
 day. And 

after two days, he was again inducted as a Minister. And they are saying that 

we should follow certain norms, we should follow certain morality!   Let us not 

talk about that. 

Now, coming to the Bill, Mr. Vice-Chairman, I would like to draw the 

attention of the Minister to three points. I feel that there will be three situations 

arising under section 8. One situation would be this. The total number of 

Members of the Assemblies and the total number of Members of the Lok 

Sabha will be frozen at the present level. Section 8 provides, as the Minister, 

while introducing the Bill, pointed out, that so far as the Scheduled Castes are 

concerned, seats will be reserved comparatively where the Scheduled Caste 

population is more. Naturally, in the Scheduled Caste population, there is a 

likelihood of an increase as the relevant Census report would be of 1991. 

Therefore, compared to 1971, their number should increase. We can even 

presume that if their number increases, the number of reserved seats will also 

increase. Therefore, a situation will arise when the total number remains the 

same both in respect of the Assembly and in respect of the Lok Sabha, but the 

Scheduled Caste and Scheduled Tribe 
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seats may have to increase in number. And it will have to come to the general 

category. I would like to know whether my contention is correct or not.   That is 

No.1. 

Secondly, I would like to suggest this to the hon. Minister for 

consideration. Delimitation is very important. We had a good deal pf debate. I 

had the privilege of listening to the viewpoints of various political Parties when 

this Bill was discussed in the Standing Committee. We agreed that, up to 

2026, as per the provision of the Constitution, the number of seats should be 

frozen. But, in respect of the number of Scheduled Caste seats, it will be 

increased and they should be accommodated in such a manner that there is 

no serious distortion, which will create resentment amongst the general 

categories. 

The second point I would like to draw the attention of the hon. 

Minister to is this. Surely, the Delimitation Committee would like to examine 

this. So far as the present position is concerned, after the last delimitation, a 

number of new States have been created. As it is, today, I think, at least, in 

the case of two Lok Sabha seats, if not Assembly seats-there are Assembly 

seats also--the constituencies are spread in two States. That kind of a 

situation should be avoided. With regard to Lok Sabha seats and Assembly 

seats, the multiplying factor has some relevance. So, this aspect also should 

be taken note of. 

The third aspect to which I would like to draw your attention is that, 
as this Constitution (Amendment) Bill has to get the requisite support from the 

State Assemblies, there should not be any delay in setting up the Delimitation 

Commission and putting it into operation. Though the Minister has expressed 
the hope that, with the improved communication system, there would not be 

any further delay, the two years' time is not enough, because determining the 

geographical territory of a constituency is very relevant. With these words, I 

support this Bill. Thank you, Mr. Vice-Chairman, for giving me this opportunity. 

DR. V. MAITREYAN (Tamil Nadu): Mr. Vice-Chairman, Sir, on behalf 

of the All India Anna DMK, I rise to support this Bill. After the last exercise in 

1972, it has taken nearly three decades to introduce this Bill. During these 30 

years, due to the uneven growth of the population, as also the migration of 

people from the rural areas to the urban areas, there has been 
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a wide discrepancy in the electoral strength. For example, at the time of the 
1999 General Elections, in Tamil Nadu, the Myladuthurai Parliamentary 

Constituency had the lowest electorate, 10,30,301; whereas the South Madras 

Parliamentary Constituency had the highest electorate, 20,73,847. While the 

electoral strength in Chepauk Assembly Constituency is the lowest, 1,28,399; 

it is the highest in Villivakkam, 8,19,547. It can be noticed that the electoral 

strength in the Villivakkam Assembly Constitutency is, more or less, the same 

as in the Myladuthurai Parliamentary Constituency. I had contested from the 

South Madras Parliamentary Constituency in 1996. We know the difficulties in 

campaigning. To cover 21 lakh voters, in a span of 14 days, on an average, 

you may have to meet, approximately, 1.5 lakh voters every day; and hence 
the need and urgency for this delimitation exercise to redefine the boundaries 

of the constituencies so that everybody will have a level-playing field. While 

undertaking this delimitation exercise, it is very necessary to maintain the 

freeze in the total number of Assembly and Parliamentary constituencies till 

2026, as agreed. In 1.962, Tamil Nadu had 41 Parliamentary constituencies. 

After the delimitation exercise, it was reduced to 39 in 1967. The population of 

a State is the sole criterion for fixing the number of Assembly and 

Parliamentary seats. Tamil Nadu has done a very commendable job, with 

reference to family planning and population control; so also the other southern 

States, Karnataka, Andhra Pradesh and Kerala. For effectively implementing 

population control measures, we are penalised. We have been assured that 

the freeze will continue till 2026. According to a report from the Population 
Foundation of India, the total number of seats in UP, Bihar, MP and Rajasthan, 

the total number of Parliamentary seats, as of date, is 204; and it will increase 

to 229, if this freeze is not applied; whereas Tamil Nadu, Karnataka, Andhra 

Pradesh and Kerala, put together, the total number of Parliamentary seats, as 

of today, is 129. If this freeze is not adhered to, that will drop down to 113. For 

the pioneering work done in the field of population control and family planning, 

we do not expect a pat on our back from you, but, at least, we should be 

assured that we would not be penalised. We, definitely, deserve a better 

treatment. In fact, I would like to suggest to the Minister that the Government 

should give incentives to the States which effectively implement population 

control measures. If any State reduces the population by 5 per cent during a 

Census period, it should be given additional five Parliamentary seats and, 
accordingly, similar number of Assembly seats, for effectively implementing 

family planning measures and achieving population control. 
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You can name them as premium seats. If they go back on that, those 

seats can be taken back. Sir, the Bill mentions about the 10 associate 

members, five from the Lok Sabha and five from the State Assemblies. I fail to 

understand why the Minister has forgotten Rajya Sabha. Rajya Sabha is the 

Council of States. The Minister is also a Member of this House. I urge the hon. 

Minister to see to it that equal number of Members from the Rajya Sabha are 

also included in the proposed Commission as associate members. The Bill 

mentions that none of the associate members shall have the right to vote or 

sign any decision of the Commission. The geographical structure and the 
decision to fix the nature of reservation of the constituency could be achieved 

only if voting power is given to the associate members who have more 

knowledge concerning the State, rather than the three members who are total 

strangers to the State. The State Government has no role, so far as the 

activities of the Delimitation Commission are concerned. The State 

Government cannot remain a mute spectator on such vital issues. Then 

naming of a constituency, whether a Parliamentary constituency or an 

Assembly constituency, should be left to the discretion of the State 

Government. In the city of Madras, there used to be a Basin Bridge 

constituency. In fact, this name exists even today. Unfortunately, the name of 

that constituency had been changed to Park Town constituency which does 

not' indicate anything.. Similarly, the Manaparai constituency which had a 
Union and a Town Panchayat had been named as Marugapuri constituency, is 

only remotely connected to Manaparai. Then the Varagur constituency which 

has got two Unions, i.e. Vedpur and Aalathur, how its name was changed to 

Varagur, still remains a mystery. All this creates a lot of confusion, discrepancy 

and discontent. So the naming of constituencies should be left to the discretion 

of the State Governments. I would request the Government to consider the 

question of rotation of reserved constituencies. In the absence of a rotation 

policy, many people have been unable to enjoy the benefits of reservation 

both in relation to Parliamentary and Assembly constituencies for the last 30 

years.  With these words, I support the Bill. 
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 ���(�� �5 �हG�� �� �� ह� ��� ' <�� A�� ह
� 
���� )
 ��( ��g�z ������:�� �ह= ह
 ��)� ह& ' �ह�� � "�."�."./"�.�(. ��"��, + ��:j-
���� �� �
!5�, ��:j-���� �� 4�) ��� )
 �� )�ह ������:�� ��(�� ��( ��� �ह= �� 
��)� ह& ' �� ��4�M �5 ������:�� ��(�� �
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���( )�ह � �����5�5� ह
�( !��ह" ' <�� @� ��g�z ������:�� !�ह) ह& )
 ��(�� ��s�+ �, 
���� 	& ��� <�� @� �� '  

 �� �  <��+� @� �(� ��� �( 4�) ��� �� �ह ह&, ���� ?b� ]1� �  ���� �5 
�ह ���+ �ह= ह& ' ?b� ]1� �5 403 "��4�( ���5H� ह& ' ?b���!� �  4�� �  4�1 �&�()�� 
��;����5:�( ���G:(:�"��( �� 4ह.( �+M�� ��� z� 3� ह��y�� �  1
 �+M�� ��� z� ?b� 
]1� �5 �ह �" ' �� �> �� )
 3 �5��5H� �� �� �  @� �
 400 ���5H� ��� �.5� O�K�� @� 
405 �� �ह= ��) <I�2� @� �
 "� �
� ��� �(: 4Z��( �.�( �
 �� @� �ह= ��5� ' 
��(��" �(� ��� +��( ?b� ]1� �5 �ह= ह
 ��)( ह& ' <�� 81 ��;����5�( �(H� ��5� )
 
405 "�."�."�0 ह
� !��ह" 3� 80 �  �� 400 ह
� !��ह" ' ह������ <�( 80 �
� ��� �(H� ह> 
���� "�."�."�. 403 ह& ' ����" �� )(� "�54�( ���5H� �� �( @� �
 D��� �N�� ह
�� ' 
�Iह= ��1K �  ��2 �> ����� ���( �( �
 MI�+�1 1)� ह�� '  

 �� �घ� � # ��*	 ('D�  $��) : ?����D�z �ह
1�, <�*� ह
)� ��1 }(�)( ���� 
�( �ह�� ह
)( ' �ह
1�, �& @�
!��{�� 4�) �ह)� �ह= ह��, ���� �( 4ह�) <�*� 4
�)( ह>, ?Iह5 
������( 4ह�) ह&, ��,�-�&�(, ]G)�)(��6 4ह�) <�*� ह&, 3� ?� �( 4�) �5 �( +�� ह
)� ह&, 
���� @�
!�� ��" 4�&� ?� �  �: �5 ���( Rह�)� �ह= ह& ' �ह
1�, �> ]6+ 1� �( )��(	 
��)� ह�� ' @� ?� �
 ��G�� @�� 3� ?IहK�5 ]�)�t�� �(, ���� �>� +ह �1� �( 1N ह> �4 
�� �ह�� <���� @�
!�� ह
)( 2( Q� ��( �1� �5 ह
)( 2( )4 ��� )�ह � ?� )�	 � ?� 
)�	 �  ?� �1G �K �
 ]
{���ह) ���� ���, ���� 1� @�1 1�/G) @�1 ' �> ]64 1� �( 
)��(	 ��)� ह��, @1� ��)� ह�� ' <�( ���� �( � �ह� �� �)� �1� � �+M�� O�K �ह= @��? 
<�� �ह= @�� )
 ?��  ���� �5 �ह= @�� 3� @��  ���� �5 �( �ह= @�� ' ����O ) �
!� �( 
����� )
 @��  ह( ��2�� � !� �ह( 2(, +ह �( �� �4� �
 �ह= ��" ' A� ह( ?1�( A� ह( 
���, ?��  ��� � ���  ���, 1
, )
 1
�K �� ह( ह& ' ?Iह= �
 <� � @� O�K 1K, 1 �ह ह& ? 
ह� )
 �� �+M�� �� ��", 4:� �: 1� �+�, 1� @�1 1�/G) @�1, �+M�� �
 ��" )
 �ह( 
' ���  ��" ���( �( 4M�L �  ��� ह&, �ह ����� ��M�+�1 �( ��� ह& '  

 ?����D�z �ह
1�, <4 �> ]64 1� � ]�2��� �/� �� �� �� �+M�� �  �)� �1� )� 
N:�L �5 �. �ह� �  ��)�� <I���, ��)�� ������ ह�@ ह& ' @�� ��+�!� z�K �( )���� )
 
�� 1(, ���� )���� @�� ?��  @��� �( �ह= �( �� ��+�!� �  ��� ]!�� �� ��� ��)�� 
��+j �1l�( �  ?E�(1+�� �
 ���)� ह& ?)�� ह( !��1�( !\� �  ?E�(1+�� �
 ���)� ह& 
'....(h�+M��)....�ह "� <I��� ह& �� "� ]{���( <�� ��+�!� z� �� 1\��   

* Expunged as ordered by the Chair. 
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)(� �1� �5 ���� ��� 3� 1��� ]{���( �� 1\�� )(� �1� �5 �( ���� �ह= ह
�� ' ���  <��+� 
!���+ �  1\��� N!� 1
�
 z�K �  ��" 4��4� �ह��, �
 N!� !��1�( !�� �5 ह
�� ?)�� ह( N!� 
��+j �1l�( �  ]{���( �
 ���� ह
�� ' �ह "� $+����) ���5 ह& 3� �
 "� <I��� ह& ' @� �� 
� �� �(:K �( ����� �
 �(� �� ��) 2, ��+�!� z�K �( ����� �
 �(� �� ��) 2, ��� 
��+�!� z�K �  @���, ?��  G+/� 3� �)1�)�Q� �( ����� �5 �����G� G2���) ��� �  
��" )
 @� �ह ����(�� @�
� 4&R� ��) 2 ' �ह 4�) @�� �1��� �5 O�K �ह= @L ? ��� 
�
�K �
 ��)�� ������ ह�@ ह& '  

 ?������z �ह
1�, �ह�� �> 4M�L 1)� ह��, +ह= �� �� �5 �� * ����, �� * ��s�+ ह& 3� 
�> ?E�(1 ��)� ह�� �� ह��� ����� ���( �ह
1�, ?��
 G�g: ��5� ' ���1 �ह <�M��� !���+ 
@�
� �
 �
� ]�)���M{+ <�M����, 1950 �( M��� 13 �  <�)��) 2� 3� ���1 !���+ @�
� � 
�	� �
��� �( �( ह
�( �� �ह <�M��� ?��
 ��� ' <�� �> ��) �ह= ह�� )
 ���1 �ह�� 
����(�� @�
� 1952 �5 G2���) ह�@ 2� ' ?��( @��� �� +ह  ��O: ��:( �
 ��� Q� 
��O: ��:( �( ��	����K �  4�1 �+M�� @��, ����� 3� @�
� 4�� ' ?� ��� �ह��� 
����)���, ����
 "�+����( <���G:� ��:( �ह) ह&, +ह ����)��� 4�( ' ?� ��� “"”,”4(”, 
“�(”, )(� )�ह �  ��B� 2 ' “"” �5 ��) �1G� हK�, “4(” �5 ��!� �1G� हK�, “�(” �5 )(� �1G� 
हK� Q� �ह�� ��) �1G�� 2 +ह�� �
� ��� �  )(� 3� �+M�� ��� �  !��, �ह�� ��!� �1G�� 2 
+ह�� �
���� �  1
 3� �+M�� ��� �  )(�, �ह�� )(� �1G� 2 +ह�� �
���� �� "� 3� 
�+M�� ��� �  1
 �1G� �ह हK� ' �ह 4�) �ह( ह& �� +ह � +� <��� �ह�
� 15� , ��s�+ 15�, 
+
: �� ह( � 15, ��s1��( ?��( ?��5 � ह
, ���� ?��
 ?� ��� "� <�M��� 2� 3� <4 
�( ���1 ह
�� �� <�� �
L ���� "�� ह&, �
� ��)( ह&, �
L �+����) ह& )
 ?� �� +ह <��( 
@���, <��( ]�)�t�� 1 ��) ह&, ���5$:� �
:, <��( �����) �� ��) ह& ' ���1 ���5 �( 
A�� ]�+M�� ���( �( ��5� O�K�� �+��N�ह +&� ह( 4&R� �  ��" +ह �1G� ?��5 �ह5 )
 �ह �( 
?���O ) �ह( ह
�� '  
 ?����D�z �ह
1�, �> "� 3� 4�) �ह �ह�� !�ह���� �� +,� 1952 �5 �4 �ह�� 
!���+ ह�@ 2� )
 ?� ��� )(� �1G�(� ��+�!� z� �( 2 ' ���� �( !�( �L, ��2� 4���� )(� 
�1G�(� ��+�!� z� 2� , ��� )(� G2�� 1�;�$��, ����L��.( 3� �� ! �4ह�� z� ����� 2 
3� ?� ��� +ह�� � ��G:� 4E��� ����1 ��+��!) ह�" 2 '  

SHRI PRANAB MUKHERJEE: In some Assemblies, there were four: 

two for Lok Sabha and two for Assembly. There were certain consequences. 

SHRI SANGH PRIYA GAUTAM: You are adding to my information. 

 ?����D�z �(, ����� 3� ��)���( )(� �1G�(� ��+�!� z� 2�, +ह�� � �( <�� 
����1, �
 ?� ���O: ��:( �5 2, !�� �" 2 ' ���  4�1 1
 �1G �(� ��+�!� z� 4� 3� 1
 
�1G�(� ��+�!� z� +ह�� 2 ' �ह�� @��z) �(: <�����!) ���), �����) �  ��" 2( ' �> 
��s)� ह�� �� +ह 1
 �1G�(� ��+�!� z� B ��1� ?���O ) 3� ��2�� 2 ' �4  
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� "� �1G�(� ��+�!� z� 4� ह& 3� ��)�( �(  @��z) �(:5 ह&, ���5 3� ?��' �ह <�)� 
1N� �
 ���� ह& �� ��)� @��z) z� ह& ��� ����I� ���) �  �
� @� )\� � !���+ �5 �� 
/�! �) ह& ' ?��  �)1�� �� ]�)�) �( �� ह
)� ह&, �
 ह��� ���+M�� �  ����Y: �  �N��	 ह& 
' �)1�� )
 ���� ह( !��ह" ' )(��( !(�, ��1 + /�! �) �( ह& )
 + A� ?E�(1+�� �5 /�! �) 
ह& �
 ?��� ह&!  �&� ह
, �
 �(<� ]�)���M{+ <�����!) ���), �����) �� � ��)� ह
 ' 
����" �ह $��� �&E4� ���SG:��"��( /�!�� 3� )�� ���) �ह= ह& ' @��z) �(: �  ��" )
 
�	� ���: ��O:
�: �5 ���� �� ��� ����( ������ 4�4� ��ह4 ��. <E4��� � ��?�� :4� 
����5 � �5 �( 2( �� �4 ��+�!� z� <�����!) ���)�K �  ��" <�� ह& )
 ?Iह5 !��� �� <�M��� 
� +� <�����!) ���) �  �
�K �
 ह( ह
�� !��ह" �� + ह( <��� ]�)���M !��5 3� �4 + <��� 
]�)���M !��5� )
 ����
 !��5� ? + ?��
 !��5�5 �
 ?��( �.�L �.)� ह
 , �
 ?��  ��" 
�{��qह, @I1
��, ]1��� ��)� ह
, �
 ?��  <�M��� �1��)� ह
, �
 ?��( 4
�( 4
�)� ह
, 
�
 ?��  ��" �.)�-��)� ह
 ' �	� A�� h�S� !���� @"�� ' <I�2� )
 <���R� :�, 1
 1��( 
)(� �ह� +��, B ��1�)� A� h�S� !���� @"�� ' ����" ���( �ह
1�, �� 4�) �� �+!�� 
���� !��ह" �� ���
 ��2�� 4��� �  ��" �ह�� �� �� * ]F� ?R�" �" Q� N�� )\� � ]6+ 
1�� � ?R�" ' ��, �> ���5 �ह� "� 4�) 3� �ह�� !�ह)� ह��  �� 1951 �  4�1 �4 ���6�� ह�L 
)
 7,32,654 �)1�)�Q� �� "� ����1 !��� ���� !��ह" 2�, A�� ��s�+ 2� ' 1961 �5 )
 
8,79,257 �)1�)�Q� �� "� ����1 �� ��s�+ 2�, �
� ��� �  ��" 3� 1971 �  4�1 10,50,000 
�� "� ����1 �� ��s�+ 2�, �ह "� )�� ���) ��s�+ 2� ' �> 4��-4�� ?��� ?l�N �ह= ���� 
!�ह)�, �ह�� 3 ��N 3� �ह�� 32 ��N, �ह 4.( ���( �+����) ह&, �ह )
 1�� ह
�(, ���� 
<�����!) ���), �����)�K �  4�� �5 "� ���� �( 4�) ?IहK� �ह( ' ह��� ���+M�� �( M��� 330 
�5 �ह G�g: ह& �� <�����!) ���), �����)�K �  ��" �
� ��� 3� �+M�� ���Q� �5 �� * �(: 
@��z) हK�(, + ?�( <����) �5 @��z) हK�(, ��� <����) � ?� ��B� �5 �� ���)�K �( 
������� ह& ' <4 �� * �
� �ह �ह ह> �� �� * ��B�K � 42� �� #
� ���� ह& , 	& ���( Y��$�� ���� 
ह& ' �4� B ��1� 42� �� #
�, 	& ���( Y��$�� Q� ��4�1( �  ����� �ह( <�����!)� ���), 
�����) �  �
� ह�" '  ��	 �(��"��, �> ����5�( �( ��1 �ह( �1�� �ह� ह�� ' @� ���
 ��� �" 
' �4� B ��1� ��4�1( �Iह= �(   ह�L ' ��� ��O:� �( ह�L, ��� +�(� �( ह�L, ��� ��G:� �( 
ह�L, ��� "�.�(. �( ह�L, ��� "�."�.". �( ह�L, ��� 1����1�� �( ह�L, ��� �4����&� �( 
ह�L , ��� ���SG#���G: �( ह�L, ��� ����
t : �( ह�L, ��� @�	�� �( ह�L ? !����(, 
!\�(1��, �l�1��, ��O��!���, N�)ह� ��1�� 3� 4�: ����� ��� +�� �
 �4 �&���l� 
��G:, �&���l� #���� �  �
� ह&, ?��( ���41( ह�L ह& ' @� ��� �" �� 4�) �
 ' <4 @�� 
�: �� ���( �ह�� ��� ? �4 � <{��!�� �� ����� ह
 �ह 2, )4 @� �Iह5 @� �� �ह 2 �� 
��Q, ���41( ���Q�, �E4� ����� ' ��Q, ���41( ���Q, 4�)� ���5� ' ��Q, ��4�1( 
���Q, -q��  ���� ����( ' ��Q, ��4�1( ���Q, �>� �  ��" �&�� �����, ��Q, ��4�1( 
���Q, 4������ �  ��" �&�� ����� '   YOU were abetting, aiding and provoking. @� ?Iह5 
���41( ���� �  ��" ]
+
� ��) �ह 3� �� ���� �  <��
 �
� ��4�1( ���) ह�" �� �", 
���� )� �ह= ह�@ ' @� ���
 O�� ���� ह& ? @�j �5  
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���( �
L �हG�1��( �ह= ह&, �&��-����#( 	
�i� �5 ���( �
L �हG�1��( �ह= ह&, I ��������� �5 
���( �
L �हG�1��( �ह= ह&, ���������� �  ���� G2��K �� ���( �
L ���(1��( �ह= ह& , �� 
1� �  ?�
�K �5 ���( �
L ���(1��( �ह= ह&, �� 1� �( N)( �( ��(� �5 ���( �
L ���(1��( 
�ह= ह&, �� 1� �  h����� �5 ���( �
L ���(1��( �ह= ह& ' � +� �\����K �5 ���( �� * ���(1��( 
2(, <4 �\����K �� �( ��4�1( ह
 �L ह& '  

 �ह
1�, @� ���  ��" 10 ��� �  ��" @�z6 ह�@ ह& ' ��� <�54�( 3� 
��;����5: �5 ���( 2-4 �(:5 4Z ��"��(, )
 @��  �: �� ���( �ह� �ह� ह& ? �� �� 2
.( 
���(�)� � �+!�� ���� !��ह" ' �
 �
� �� 1� �( �+� ��) ह& , �
 �
� �� 1� �� ����6 
��) ह&, ��� " N
1) ह&, �ह�5 N
1) ह>, L: ��2) ह&, �� !��) ह&, �4�l��e 4��) ह>, 1�-�����( 
����) � �(! ��� ��) ह&, ?��
 ���� �5 <��� +���4 G2�� ����� ह( !��ह" '  

 �ह
1�, �(+� �( �	�L �  ��" �ह( �
� ��) ह&, ह� �
� �ह= ��) ह& 3� !��-!�� 
�� ��L "� ��2 �� ��) ह& ' <�( ���K �\"�� �5 !�� ��L "� ��2 �� �" ' �&�� �ह �ह�� 
!�ह)� ह�� �� ��� �R
� ��� �ह( �
� ��) ह& ' <�� �� * ��� �  ��" ���  2-4-6 ]�)���M 4Z 
��"�� )
 @��
 ���5 O�� @�Sb ह& ? �4 ���  ]�)���M �� ह
 �" 2, )4 @��
 ���( ��1 
�ह= @L ' �ह���g# �5 1956 �5 M��)�6 ह�@ 3� ��. <E4��� � <�� ��NK <�������K �  ��2 
4\y M�� �
 G+(��� ���� 3� ?IहK� <�� �� �+-1(�z) 4\y ��N �1�� ' +ह�� �( ����� � 
?��
 <�����!) ���) �( }6( � ����� �1��, ह������ ���  4�1 +ह�� �� "� ]G)�+ �( ����) 
ह�@, ���
 <�����!) ���) �( }6( �5 ��� �  ��" ��	���� �( �( �L, ����� �( � @" ' 
�ह
1�, 1990 �5 ���
M� ह
 ��� 3� �ह ]G)�+ ����) ह
 ��� �� ��� )�ह � ��ON, �&� M�� �  
�
� ह&, ?��5 ��� <�����!) ���)�K �  �
�K � 4\y M�c �
 G+(��� �� ���� ह&, ?��
 @�z6 
�� <�M��� �����, ?�( )�ह � <�����!) ���)�K �  �
 �
� 4\y ह
 �" ह&, ?��
 �( 4��4� 
@�z6 �� <�M��� ����� '  

 �ह
1�, �ह���g# �5 <�����!) ���)�K �  ��" �
� ��� �( 6 @��z) �(:5 2(, � +� 
3 �ह �L, �+M�� ��� �( 36 �(:5 2(, @� � +� 13 �ह �L ह& Q� @� )� + �(:5 ���( �ह= ह�L ह& 
' �> ���q� �  ����K � ��*�� !�ह)� ह�� �� +ह�� @��( ����� �ह( ह& 3� @� �( ह&, ?� ��� 
@��
 ?��( ��1 �ह= @L,?� ��� @�� �: �� ���( 2�� �ह� ' �L !(�5 ह
 �L 3� �� 
�
�K �  ��2 <I��� ह�@ '  

 �ह
1�, @� ��s z�� ��5, ��s �ह 1N�� )��(	 ह
)( ह& �� �4 <I��� ह
)� ह&, 
)4 �
L @+�� �ह= ?R�)� ह& 3� �4 ���
 �
L !(� ���� +��( ह
)( ह& )
 @+��5 ?R�5 
��)( ह& ' ��s �ह 1N�� )��(	 ह
)( ह& ' �ह
1�, �> @�z6 �� �+�
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<{��!��K � *� :���� !��ह" ' �ह ���� ��e+i�� @� �  
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�� �� 
��� ���Y) ह
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 �� ��घ � # ��*	 : R(� ह& ' ?����D�z �(, �> @��( @~� �� ���� ��)� ह�� 3� 
��G)�N( �  ��" ��	( !�ह)� ह�� ' �1� �5 )��(	 ह
)( ह&, �� ���� �5 �I� ���� ह& 3� ���( 
$�1�( ���  @�1
�� �5 4()( ह&, 4.-4� �g: ?R��5 ह& 3� ���+�� �( ���) ह�@ ह&, ?� �ह� 
� �
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DR. V. MAITREYAN: Sir, Shri Sangh Priya Gautamji has just now 
mentioned about the neo-Buddhist reservation issue. Will the Minister clarify 
the Government's policy in this regard?   ../Interruptions... 

SHRI    CP.    THIRUNAVUKKARASU    (Pondicherry): Mr.    Vice 

Chairman, Sir, I thank you very much for giving me this opportunity. Sir, my 

learned friend, Shri Gautamji, has mentioned that there should not be any 

rotation. I am sorry, I differ with him on this issue. If a seat is allotted to a 

particular Scheduled Caste community, then, continuously, the same category 

of person will be elected from that particular constituency. And in that area, 

there may be a lot of general category people having skill and ability but, they 

will not be able to come up. Similarly, if in a constituency, a number of 

Scheduled Castes are there, if it is earmarked for a general category person, 

then, a Scheduled Caste person, even though he may be having better 

knowledge and affiliation with the: people, will not be able to get elected.      

So, to prevent this sort of    monopoly, rotation should be 
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there. This aspect was put before the Standing Committee of Parliament. This 

suggestion was considered, several times, by the Standing Committee, but. 

still, it was rejected. As Mr. Pranab Mukherjee has pointed out, the distinction 

between the 1971 Census and the 1991 Census was taken into consideration 

hv the Select Committee. The 1971 Census was taken into consideration, 

because according to that Census, the number of seats should not be 

increased. If the 1991 Census is taken into consideration, then, the number c." 

seats would increase in some States; and in some other States the number of 

seats would go down because of the Family Planning Programme and 

because of other circumstances. If the Family Planning Programme is not 

implemented, then, the seats would increase. So, taking those aspects into 

consideration, the Delimitation Act of 1972 was passed. In order to give more 

benefits to the Scheduled Caste people, 1991 Census has been taken into 

consideration. I believe, by taking 1991 Census into consideration, as has 

been pointed out by Pranabji, the intention of the Government is that there 

should be an increase in the number of seats for the Scheduled Caste and 

Scheduled Tribe people, taking the total number of seats as it is. 

The next point I would like to submit is with regard to the Delimitation 

Act. Under Delimitation Act, section 21 says "State includes Union Territory 

having a Legislative Assembly, but does not include the State of Jammu and 

Kashmir". So, as per this provision, the Delimitation Act is applicable to Union 

Territories as well. I would like to point out that there is a provision under the 

Government of Union Territory's Act which deals with the delimitation of 

constituencies. Section 38 gives the definitions, section 39 is about the 

Assembly constitutences, section 40 relates to representation of Pondicherry in 

the House of the People, section 41 relates to duties of Delimitation 

Commission, Associate Members and procedure as 4o the delimitations. So, 

identical provisions are available in the Union Territories Act. So, the Union 

Territories have to do the delimitation by virtue of the provisions contained in 

sections 38-42 of the Government of Union Territories' Act. But, this Act has not 

been repealed. The Delimitation Act of 1972 is repealed only by virtue of clause 

12, but the Government of Union Territories' Act has not been repealed. As far 

as the delimitation of the Union Territory of Pondicherry is concerned, whether 

Union Territories' Act Is applicable or this Bill is applicable, the hon. Minister 

may kindly clarify. 
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Then, I want to say - I may kindly be excused for going out of the 
track, but I won't go -- that, in Pondicherry, elections for panchayat were held 

in the year 1967. It was for a period of five years. It expired in the year 1972. 

Since 1972, no election has been conducted in the Union Territory of 

Pondicherry. For the last 30 years, no elections for panchayat have been 

conducted. I believe, the Government of India wrote several letters to the 

Government of Pondicherry to conduct elections, as early as possible. But it 

has not been done. Article 256 of the Constitution says, " The executive power 

of every State shall be so exercised as to ensure compliance with the laws 

made by Parliament and any existing laws which apply in that State, and the 
executive power of the Union shall extend to the giving of such directions to a 

State, as may appear to the Government of India to be necessary for that 

purpose." (Time-bell) Sir, it is an important matter. So, according to article 256 

of the Constitution, the Government can give a direction to conduct the 

elections. Therefore, I request the hon. Minister to give a direction to the 

Pondicherry Government, as per article 256 of the Indian Constitution, for 

holding elections. Otherwise, the Pondicherry Government will file some sort 

of writ petition, get a stay order, and drag on the proceedings. The stay order 

has been vacated about three or four months ago. I am having a fear that 

even such sort of writ petition may be filed, and the proceedings may be 

dragged on. So I would like to submit that a direction may kindly be issued to 

the Pondicherry Government, as per article 256 of the Indian Constitution, to 
conduct elections. It was Rajiv Gandhi's imagination. As far as Pondicherry is 

concerned, the Congress Party is ruling. Let them conduct elections 

immediately. Otherwise, if they do not comply with article 256 of the 

Constitution, I think, the provisions of article 355 can be invoked against the 

Union Territory of Pondicherry. Thank you. 
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3.00 P.M. 
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SHRI R. S. GAVAI (Maharashtra): Mr. Vice-Chairman, Sir, I support 
the Delimitation Bill, 2002. At the same time, I extend my sincere thanks to the 
hon. Law Minister for coming forward with this Bill which was due since long. I 
also express my sincere thanks to Shri Sangh Priya Gautam who has relieved 
me from making an exhaustive speech. I have heard his speech which was full 
of rationale, logic and sincere sentiments for the cause of the Scheduled 
Castes, the Scheduled Tribes and the weaker sections of the society. 

I will deal with the objectives of the Bill. The Bill provides for 

readjustment and division of each State into territorial constituencies on the 

basis of the 1991 Census. Whatever suggestion has been made I support that 

suggestion. The second objective of the Bill is that articles 330 and 332 of the 

Constitution, as amended, provide for refixing the number of seats reserved for 

the Scheduled Castes and the Scheduled Tribes in the House of the People 

and the Legislative Assemblies of States on the basis of the population 

ascertained by the 1991 Census. I fully support the first objective. So far as the 

second objective is concerned, they are trying their best to achieve this goal 

since 1957. Therefore, I welcome the second objective. I also support' Shri 

Sangh Priya Gautam and Shri Moolchand Meena who -have dealt with the 

peculiar case of Maharashtra. Dr. Ambedkar,   the   chief   architect   of   the   

Indian   Constitution,   embraced 
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Buddhism at Nagpur on 14
th

 October, 1956. At that time, I was a law student. I 
also accepted Buddhism along with Dr. Ambedkar on the same day. At that 

historical event, unparallel in the whole world, lakhs of people accepted 

Buddhism. This place is in Maharashtra. This place is known as the 

Dikshabhoomi, Nagpur which is of international reputation. Fortunately, I am 

the Chairman of this Trust. I had invited my friend, Shri Ravi Shankar Prasad 

to visit that place. Of course, the Prime Minister was there. Shri Advaniji, Shri 

Pramod Mahajan and Shri Sangh Priya Gautam were also there.   I requested 

them to join my Trust. 

SHRI RAVI SHANKAR PRASAD (Bihar): Sir, it is really a place to 

visit. It is a wonderful place. As the Chairman of the Trust, he deserves our full 

praise. 

SHRI R.S. GAVAI: Sir, in 1970 I sat on a hunger strike in front of 

Parliament. At that time, I was the Deputy Presiding Officer. I did not care for 

my position. I was demanding restoration of facilities to the people who were 

converted to Buddhists from the Scheduled Castes. I remember the speech of 

Dr. Ambedkar. Many people have misinterpreted his speech. He asked, "Why 

select the place, Nagpur? I don't have any anger towards Hinduism. But I do 

want social revolution, social transformation. And I do believe that this is the 

philosophy of Lord Buddha; that is the Indian culture of the Lord Buddha." He 
said, "Why are you scared? I am the chief architect of the Indian Constitution." 

When many felt that after the mass conversion to Buddhism, they would be 

deprived of the facilities, social, educational, economic and political, he said, 

"All these facilities are in the pocket of my coat. Don't worry. Our intention is 

very good. Our intention is for total integration of the country. Our intention is 

social transformation." Unfortunately, the great man died on 6
,h

 December, just 

after two months of this event. We were wondering what he would have got in 

his pocket that he was to offer. I wrote a book on this subject named "Facilities 

to Buddhists -- Case before people". Religion is not the basis for according 

facilities to the Scheduled Castes and Scheduled Tribes. The criterion is the 

social backwardness of the people. Anyhow, in 1990, the then Prime Minister, 

Shri V.P. Singh accorded these facilities to those Scheduled Caste and 
Scheduled Tribe persons also who converted to Buddhism. Earlier, ' since 

1956, they were enjoying the social, economic and educational facilities, but 

they were deprived political facilities. Since 1990, twelve years have elapsed, 

but this has not been implemented.   For this very cause, I sat 
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on a dharna before Parliament and I went on a hunger strike. Since it was not 

a movement for my personal pleasure, I wanted to ensure that whatever 

injustice was done, it was corrected, and I hoped that suitable provisions would 

be made for this in the Bill. Sir, I do agree with the views expressed by Shri 

Sangh Priya Gautam and Shri Moolchand Meena and I extend my personal 

thanks to them. The position was that six per cent of the people amongst the 

Scheduled Castes accepted Buddhism in 1956. And, they said, "We are no 

longer the Scheduled Castes. We are Buddhists. We are ready for any 

eventuality, even at the cost of losing the privileges. We don't want to take any 

facilities of reservation. Neither me nor my children would ask for it." But, Sir, 

their real need is to be addressed. Our Minister is a young, energetic and 

enthusiastic person. We all know that there was reduction of the seats in the 

Legislature and Parliament. The Members were mentioning some figures 

saying it was reduced, from 6 to 3 in Parliament and from 36 to 23 in the State 

Legislature. So, my request to the hon. Minister is to restore the number to its 

original level and to maintain the status quo as far as the reserved seats for 

the State Legislature and Parliament in relation to Maharashtra are concerned. 

Once again, I say that I welcome the Bill.  Thank you. 
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�� ��]��:�� ह
 ��� 3� +ह�� �  �
�K �
 �� * <ह���) �� 
<ह��� ह
 ��" �� �� * �+���5: ह
 ��" ' �� )�ह � 41�-41� �� <�� ?� +(�� �&O�� 
�
 �+�� ��� �� �\�� �1�� ��", ����" ?��  �
:�� �� ��G:� �N� ��� 2� ' �> ��s)� 
ह�� �� �
:�� ��G:� �4l�� � R(� ह& ' ��� � @�� �� * �ह� ह&, � ���5 ��s �
L ")��e ह& ' 
���� ���5 "� �E�
�(�� )
 ह
�� !��ह" ' �� * "�
��": �E4�� �� "� �E�
�(�� )
 ह
�� 
!��ह" ' �&� ह��� �ह�� 20 ����: ]
q�� �5 ���1�� �( � ���� 2� ' ?IहK� "� 4�) �� ��s� �� 
�(! +(�� �&O�� ह� ��ह �� ��� ह
 �ह ह& ' ����" ?IहK� ��)�( �( ��O�� 4��( ह
)( 2(, 
��)�( �( �� )�ह �( N��( !(e ह
)( 2(, ?��5 "� ��]��:�:+ "�.�(. 3� "� ��]��:�:+ 
�������:( �� �N �1�� 2� ���� �� �E�
�(�� �ह( ह
 ��" ' @� �( �� ���G :(���� �  
�ह��4 �, �� ��l� �  ����� �
 A�� 4���� !�ह) ह>, ����-����( )हe(�  
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�  �ह��4 � +ह 4� ' <�� ��SG:B� 3� �E�����B� �
 N{� ���� ह& )
 ��-����:�� 
��(�� �� 4ह�) 4.� ��� ह& �� +ह �� )�ह � <�� ��� �
 ���� ��, ��SG:B� N{� ह
, ?��5 
��( @� ' ��SG:B� N{� )
 �ह= ह
 ��)� ह&, ���� ?��5 ��( @ ��)( ह& ' A�� ��]��:�� 
ह
�� !��ह" ����5 �������:( �� ��]��:�� �( ह
)� �ह '  

 @� �� ��� M��� *ह �
 1�N" ' ?����D�z �(, �> @��  ��D�� � ���( �( �( 
)+B�
 ���( )�	 �1���� !�ह)� ह�� the office of the Chairman or of a member or an 

associate member falls vacant owing to his death or resignation" 3�ceases to 

be a Member of the House. <�� +ह ���( ह�?� �� �E4� �ह= ह& )
 O�� +ह �E4� �ह 
��)� ह& ' �ह "�  �+�� ह& ' ��(�� �
 �E4� ह
��, ह�?� �  �E4� �( 4�����1( �� ह( ��(�� 
�� �E4� ह
�� ' This is missing here �)� �ह= �ह @��( �e� � �& � *� : ���, ����(� 
���( �(, �� 4�) �� 4.� ��ह�e ��) ह& �� �ह= ��1 �M� � ?M� � ह
 ��"� ' �ह ��� ह
 ��� , 
Or ceases to be a Member of the House, �ह "� ���5 +�� 4��� !��ह" '  

 1���� @�� ��	�  "O� @�	���K �E 4� �N ह>, !(	 ��O�� ��(F��, G:: �� 
��O�� ��(F��, � �4 "O� @�	���K �E4� ह& ' 4��( @�� M���-5�5 �ह� ह& �� ���G#��, 
�5�� 4
�� �
 4����� �� ��)� ह& , �+i @	 ������ 4����� �� ��)� ह&, �5#� �+���5: �� 
"O��:� 4����� �� ��)� ह& ' ����( �/�) ह& ?��
 4����� �� ��)� ह& ' ���� �> ��s)� ह�� 
��O�� ��(F�� "O� @�	���K �E4� �� ?�� �
���( �( "� �����5: ह&���) ह
�( !��ह" ' 
����" �� @�� ���  +
$:� ���H� �5 �
L �हG�� �ह= �N� ह&, "O� @�	���K �E4� �
 )
 
@�� �
L +
$:� ���: �ह= �1�� ह& ' ���� �)�� �/� @�� ���� ह& �� +ह <�� ���5: ��)� 
ह& )
 �> ���
 4.� �Eह��( Q� ��;����5: �( �Eह����) �5 "� 4ह�) 4.( 4�) ���)� ह�� �� ���� 
�S��� �� ���� ��" '�ह @�� ���5 4ह�) ह( SO��� ���� ह& 3� ��� )�ह � ���� ��" 3� 
�& � ���� ��" )��� B��1� � B��1� �
�K �
 ����� ह
 ��" �� ����(�� ह
 �ह� ह& <4 ?� �� 
��� ��/ ह
 ���ह& ' �> @�� ��	�  �ह �ह�� !�ह)� ह�� �� ��� !(e �  @� �( ������:�� ह& 
? �ह "� 4ह�) 4.( !(e ह& �
 �� �� �+,� � ��4��M) �ह= ह& ' ���� ��� �!�� ��� ����� �  
4�1 �� )
 *������( ह
, N�4 *�� �.) ह&, )4 70, 80, 90 ���5: +
: ���)� ह&, �ह )
 ���( �( 
����� !��" ' @��� �( 4.� )��4� ह&, ह� �( e�(� � ������ �M� )� @� ह& ' <�E4�( �5 
�( �L +,c )� 4&R ह>, ?��  4�1 �ह�� @��  ��� @� ह&, �ह�� @��  ���� N. ह& ' �ह��-�ह�� 
���( *������( ह
)( ह&, ��घ �]� �\)� �( �( ���� ����, +ह�� 70,80,90 ���5: �ह�!�) ह& , 
�!��-�!�� �(:K �� 3� +(�� �O�� 3� A� �&O�� �
 �4l�� � �ह= �� ��), ?Iह= �
 
/��+: ह
)( ह& ' ह�� �E���� ���: )
 ��� ह>, �&� <�( 4ह� �( 4
� �ह( 2(, ���� +
: ���: 
4ह�) �4�1G) ह
) ह&, ��O�� ���H� �\� � ��4 �5, ��O�� �  1\��� ��)� ����:(�� 
�
�K �  ���� ह
) ह& ?  

 �� ��घ � # ��*	 : ]
. ���1+ �����( �( � ��* �(��" '  

 �� ?�( ��%��( @��ह$� : �> ]
. ���1+ �����( �( �� ��� �ह= � �ह� ह��, @�� ����) 
�� �1�� ह& )
 ��( ��s �5 ' ....(h�+M��)... 
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  !. ��	$�� +����� : �ह� ह
)� 2�, ह��� ��� 4&R ह�" ह& �ह��, ��� �4 � ���� �( 
���� ���( ह�" , )4 � ���( )�ह �ह= )
 4ह�) ह1 )� ��� ��( @L ह& '...(h�+M��).... 

 �� ����� ���( E�ह “��(” (�4ह��) : �4 � ���� �( ���� ���( ह
 �", )4 � O��-
O�� ह
 �ह� ह&, �� �� 4ह� �) �(��", �ह= )
 @��
 4ह�) ����� �� ��� ' ...(h�+M��).... 

 �� ?�( ��M��( @��ह$� : ��I�+�, �> ��	�  �ह 4�) �ह �ह� 2� �� ह��� <+�� �5 +
: 
���� �( ���,/�!, ?��5 �B4� �&1� ���� �� ह� ��
t �:� �+���5: 4��"�, ?��5 �ह ��+ 
3� /�! �&1� ���� ह���� �b�h� ह& ' ����(�� �5 �( �� * �
� �
 �
���:�� ���I� �� 
��:�G:� ह
) ह>, + ह( B��1�)� ����(�� �5 �हG�� �) ह& '  

 �ह
1�, ह��� �ह�� 	)ह��� "� *
:� �� �e�� ह& ' �4 ��l� @��1 ह�@ 2� )4 ?b� 
]+� �5 35 ��� 2, <� 85 ह
 �" ह& 3� �� 85 ह
� �5 ���� �� ह���� ���� �ह= �:� ��� 4ह�) 
� �e�K �5 �L �" �e� 4� �" ह& ' ���ह�4�1 �5 �\��E4( ह
 ��� , 	& e�4�1ह �5 <E4��� ��� 
ह
 ��� , ����1�4�1 �5 	� l� ��� ह
 ��� ' �� �e� 	)ह��� �  4�� �5 ��� �ह�� ह& �� �ह �& �� 
����(�� 2�  ?  ���5 @�� ��N� ह& �
 ��G: ��L� �5 @�� ह& 9 ��4� �� –  

 (a) all constituencies shall, as far as practicable, be geographically 

compact areas, and in delimiting them regard shall be had to 

physical features, existing boundaries of administrative units, 

facilities of communication and public convenience. 

�ह @�� t��:(���� 4���� ह& �� "� ����  	 AO�� ���� ह& �� �� @M�� �� @� A�� 
��5� ? ���5 @� 1N �(��", ?��( *: �� G:(��"��(e ह&, N���, ह�4�, 	)ह���, �4I1�(, 
�ह���4�1 3�������� ' �� *: �� �:(��"��(e �5 �ह���4�1 �
 ��:�� ������ , N��� �
 
��:�� ���ह�4�1 �� �1�� ��� 3� 	)ह��� �5 �4 !�� �� G:(��"��(e �ह �L )
 �ह� ��� 
�� 4��1� � "� �� G:(��"��( �
 ?R� �� � ���� ��" 'This is nothing but political 

manoeuvring. ह��� �ह�� �4 ��� ह
 ��)( ह& )
 "� �
 @� �ह= 3� 1 ��) ह& ���� �
 
�
� ��+� �5 2, ?IहK� ?� �� G:(��"��( �
 A�� carve out ���� �� �ह�� casteism �( 4Z 
��)� ह& 3� ह� !(e 4Z ��)( ह& ' )
 �> ����(� ���( �( � �ह�� !�ह)� ह�� �� ���5 �ह �( 
ह
�� !��ह" �� compact �ह�� )� ह
 ��  "� ��SG#O: �( ��;����5:�( �
���� �
 4��" 
�N� ��" ' <4 @�� ?b��!�� 4�� �1�� ' ?b��!�� �5 5 ��;����5:�( �(:5 !�( �L, 22 �(:5 
<�E4�( �( �L ' @� "� AO: � ��", 22 �
 @� 60 �� ��) ह&, 60 �(:K �( <�E4�( ह
 
�L ' @� s��N�� �5 �(:5 4Z� ��) ह>, *
:(-*
:( �(:5 4Z �L ' @� *b(��P �5 �(:5 �� 4Z� 
��) ह& ���� ��4 �
 �4l�� � ���<�1� �� �1�� ��� �" ��4 "�( ��:
 ��  �ह ह& �
 ������4 
�( ह& ,�
 �� ��)( ह& ' )
 �> �ह ��s�+ 1�� !�ह)� ह�� �� B�
q��	�� 	(!�� �
 1N) ह�", 
�E����� �� �
 1N) ह�" �E�&O: �� )�ह �( �(:5 4��L ��"� ���� �� "� �
��:( 4�, "� 
A�� 
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������� P��!� )&��� ह
 ���� �� ह���� ��]e5:�� ]��� ह
 ��  3� ��SG:B� �� N�{�� �( 
ह
 ��  ' �Iह= ��1K �5 ��2 �> �� �+M�� �� ��2�� ��)� ह�� ' 

† �	@N AO$�� ���$ (�E�� 3� �F�(� ) : 2>� �� +���!���&� ��ह4, �> �� �4� �( 
��
:� �5 N.� ह�@ ह�� ' �> ���(  �( �
 ��4��� 1)� ह�� �� @� 4ह� ) <�*� �4� ��" ह> ' �� �4� �� 
�&�ह���� )4��� ह
 !��� ह& ����" �> ���( )	�(� �5 � ��) ह�" �)�� �/� �ह���� �� 
ह���( �����) �E��-�F�(� �5 �)�( )u�+�) ह& ���G:(:�"��( �  +
:�� ��G: �E�� �5 �� ��+(�� 
�5 �E�� �( "� ���G:(:�"��( ह& ����( @4�1( *b(� ��N ह& 3� +
:�� <R��ह ��N ह& ' "� 
���G:(:�"��( A�( �( ह& ����( @4�1( �Z ��N ह& 3 +
:�� <G�( ह��� ह& ' <�� �)�� 4.� 
	��  ह
 )
 1N� ��)� ह& �� 4.( ������	( ह
)( ह& ����" �ह 4ह�) <�*� ह�@ �� �� �4� �  
4�1 ��������� ह
�� Q� �ह ������	(, �
 )(�-!��(� ���K � !�( @ �ह( 2( ���� 
N�{�� ह
�� ' "� Y+���:, �
 �> ���( �( � �
�:� �5 ���� !�ह)� ह�� +ह �ह ह& �� ह���( �E��-
�F�(� �( �����) ह� 4��, ह� ���� �5 I���( ह
)( ह& ' �E��-�F�(� �� �
 ���  O������ 
�F�(� ह& +ह ह��� �F�(� �� �हG�� ह&, ह��� ���) �� �हG��  ह& ' �1 �����5�I: AO: @	X  1947 
�( �
��( �5 ह��� ��l� �  1
 ��l� 4� 3� ?��  4�1 ?�( AO: �( �
��( �5, �����5�I: AO: 
 	 1947 �( �
��( �5 ?� +O ) �  <�q� � 554 �����)K �  ����-�ह�����Q� �
 �N�)����) 
�1� �� + <��( ��j � ��� �
������ �5 ���� !�ह5 �� ��) ह& ' ह��� �ह���� }( ह��$�ह �( 
� <��( ��j � �IG:��5: @	X  "O��� ���) �  ��2 ���� ���� ह�@ ह& ' ���( �
��( �5 ��� 
 O������ �F�(� ह��� �E��-�F�(� �����) ��, ह��� ���) �� "� �हG�� ह& ' ��� +O ) 
�(:K �
 4Z�� �� ����� @" �� ��������� �( 4�) @" )
 ���  O�����R �F�(� �( 
4Z)( @4�1( �
 �d��� �N� ��" ' �E��-�F�(� �( ����� � 3� +ह�� �  �
�K � �I�l: 
���  ��� )�(�  � ��������� ���� ��" �� �ह 4�) *� : � ��", �ह �> ���  �
�:� �5 
���� !�ह)� ह�� ' ��������� �5 �E� <R��ह ��N @4�1( �( ���G:(:�"��( ह& ' �E�� �5 ���\�( 
3� ���* 4���� �  1
 A� <e�� ह& �
 ����G)�� � ���)-���) ह& ' ���  1� ��N �  ��(4 
+
: ह& ' ह� !�ह5� �� �4 ��������� ह
 �� ���G:(:�"��( �
 4Z��� ��" )
 �� 1
 ���K �( 
"� ��;����5:( ���G:(:�"��( <�� )���( ��" )
 +ह�� �  4���� �  �
�
 �  ��" �ह 4ह�) ������4 
ह
��, ?Iह5 4ह�) ��ह) ����( ' �)�� �ह) ह�" �> "� 4�) �/� �ह���� �� ��� ह�?� �( �( �ह( 
��*� ह& 3� �> �( ��5 ��
:� ��)� ह�� 3� !�ह���� �� <�� �($:� ह�L �
:� �� ���  !���&� हK 
)
 B��1� 4ह)� ह
�� ' 

�� 	*� �	(� $��� 4�9��� (���G 2��) : ?����D�z �(, <�� @� ��� @qह ��� �) 
ह& )
 �> "� *
:�-�� ��s�+ 1�� !�ह)( ह�� ' @1�6(� ?����D�z �(, �> @��  ��D�� � �+�M 
���( �( �  ����(�� �4� �� ��2�� ��)( ह�� 3� ��2 ह( �ह �( ���� ��)( ह�� �� 1952 �5 
�
���� �  ��" �
 ���G:(:�"��(� )� �( �L 2(, �&� �������, �
 ���G2�� �5 ह&, @� �!�� 
+,� ह
 !��  ह> ���� +ह�� +ह( ���+� ���G:(:�"��( !�( @ �ह( ह& ' @� �
! ��) *�� �!�� +,c 
�5 ��)�( ������� 4Z !��( ह& ����" �> @��  ��D��   

† Transliteration of the speech in Persian script is available in the 'Hindi 
version of the Debate. 
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� �ह @qह �/� �( �� �)�( 4.( ���G:(:�"�( �
 2
.�-�� *
:� ���� !��ह" 3� <�����!) 
���) �( ������� �  @M�� �� �
� ��� + �+M�� ��� �5 <�����!) ���) �  @�z6 �
 4Z��� 
��" ' @��1( �  54 +,c �  4�1 �( �
 <�M��� <�����!) ���) �
 ����� !��ह" , +ह ���� �ह= 
��� �� �ह� ह& ' �> ��2 ह( �ह �( @qह �/� �( �� �
 �( "�."�.".�� "�.�(. !���+ �5 N.� 
ह
)� ह& ?��( *�+ �
 �( 1N� ��", �(���
��:( �
 1N� ��" )2� �ह �( 1N� ��" �� ?�� 
1� �  ��", ���� �  ��" O�� <�*� ���� ���� ह& ' �ह fSg: �/� ह
�( !��ह" ' 1952 �( 
��n2 "+I�� �( "� 4�) 4)�n�  �� 4�4� ��ह4 ��O:� �(� ��+ <E4��� � �
 ���+M�� ���� 
���� )
 ?IहK� �� ��)��( �
 �ह� �� )� 4
�)� ह& )
 4ह�) <�*� ��)� ह& ' <�� <�M���K �  
��" )
 4
��� ह( !��ह" ' �>� �( !�ह �d��( �( ह
, �> <�� <�M���K �  ��" �)�� 4
��� 
��s�+ 1)( ह�� �� <�����!) ���) �  �
 z� ह> ���
 4Z��� ��" 3� ह�5 I��� ����� !��ह" ' 
MI�+�1, @�� ��s 4
�� �� �\�� �1��...(h�+M��)...������� �  @M�� �� ह( )
 �ह)( ह�� 
���  �4�� �\� 1�� '  

SHRI EKANATH K. THAKUR (Maharashtra): Sir, thank you for giving 
me this opportunity to speak on this Bill. I welcome the Bill, and I thank the 
hon. Minister for bringing this Bill, which will go a long way in bringing proper 
equity in the system. Sir, I want to make only two or three points, and I will 
finish in two minutes. 

I would like to invite the kind attention of the hon. Minister to clause 

2. At page 2, in the first sentence, it is mentioned: "member" means a member 

of the Commission..." This sounds like a repetition. It should be: "as member 

of the Commission under clause 3, hereof." If it is like this, then, it would be 

clear. It further says: "...includes the Chairman". But in clause 3 (a), the 

Chairman is mentioned as Chairperson. 

It is my request that either we refer to him as Chairman, or, 
Chairperson, but not both. So, either he should be mentioned as Chairman or 

Chairperson, and 'member' should be defined properly, i.e., "as member of the 

Commission under clause 3 hereof." 

Now, I come to clause 5(1), which says: "The Commission shall 

associate with itself for the purpose of assisting it in its duties in respect of 

each State, ten persons..." And, sub-section (5) of clause 7 says: "The 

Commission as well as any group of associate members..." Now, in the body 

of this law, a number of times, associate members have been mentioned 

individually, while, here, the power to act has been given to any group. So, I 

suggest, in clause 5(1) where it is mentioned: "for the purpose of assisting it in 

its duties in respect of each State, ten persons...", we should say, 'group of 

persons'.  Then, under sub-section (5) of clause 7, we 
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should say 'group of persons', otherwise, the   reference to "any group' may 
create confusion. 

Then, I come to sub-section (2) of clause 9. It has been mentioned: 

"the dissenting proposals, if any, of any associate member who desires 

publication thereof, ..." It means, only if he desires, a dissenting note would be 

published; otherwise, it would not be published. So, the benefit of his view will 

not be available to the people at large, who read the Gazette of India. 

Therefore, if possible, you should provide that a dissenting note would be 

published,   even if it is not desired. 

Then, in sub-section (2) of clause 10, it has been mentioned: "Upon 

publication in the Gazette of India, every such order shall have the force of law 

and shall not be called in question in any court." I would like to know whether 

that will be made non-justiciable under the Ninth Schedule of the Constitution 

or not.   I want to know this from the hon. Minister. 

SHRI ARUN JAITLEY: Sir, I am exremely grateful to a very large 

number of hon. Members who have spoken and who have, by and large, 

supported the legislation. Some very valuable suggestions have been made, 

and some questions have also been raised. One of the questions which has 

been raised by some Members is about the delay in bringing this legislation. Sir, 

if we see the provisions of article 82 ot the Constitution, as it was amended by 

the Forty-second Amendment, the third proviso says "Provided also that until 

the relevant figures for the first Census taken after the year 2000 have been 

published, it shall not be necessary to readjust the allocation of seats." So, by 

virtue of the Forty-second amendment, the delimitation which was done in the 

year 1972, which was published in 1976, had to continue till such time, till the 

year 2000, and it was only upon the turn of the century that an occasion to have 

a fresh delimitation would really have arisen. The second issue which has been 

raised is that, already, we ,have the 2001 Census which has been conducted, 

but the language of article 82 itself makes it clear that it is the published figures 

of the Census which are relevant, and the last available published figures of the 

Census are those of 1991. The figures of the 2001 Census will be published not 

before 2004, and in case we are to wait for those figures, we cannot go for a 

fresh delimitation till after the next elections. Therefore, when the Eighty-fourth 

amendment was approved by this hon. House, it was considered desirable, it 

was discussed at length at that stage, that the fresh delimitation would be on 

the basis of last available published figures of the 
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Census which is 1991, in the present case. Sir, a very important question has 
been raised by several hon. Members - Shri Gavai raised it, Shri Gautam 

raised it with regard to the position of increase of number of Scheduled Caste 

constituencies in certain parts of the country. Sir, it is true that in 1957, after 

the conversion had taken place, particularly, with its impact in Maharashtra, 

the benefit of reservation was not given to those who had converted. It is also 

true that in the year 1990, the Constitution Scheduled Castes Order of 1950 

was amended. The 1950 Order, originally, mentioned in para 3 that, 

notwithstanding anything contained' in para 2 which published a list of all the 

Scheduled Castes, no person who professes a religion different from a Hindu 
religion shaH be deemed to be a member of the Scheduled Caste. So, a 

Scheduled Caste, by its very concept, could only fit into the Hindu religion, and 

not into any other religion. Subsequently, the word ' The Sikh' was also added 

to the 'Hindu', and by virtue of the Ninetieth amendment to the Scheduled 

Castes Order, by virtue of the Constitutional Scheduled Castes Order 

(Amendment) Act, 1990, the word, 'Buddhist' was also added to this exception. 

Therefore, currently, the exception reads, 'you can be a Scheduled Caste if 

you are within the parameters of a Hindu, Sikh or a Buddhist religion.' 'The 

implication of this is very clear. Since this came in the year 1990, and since 

this would be the first delimitation which would be taking place after 1990, all 

the neo Buddhists would ipso facto get included in the list of Scheduled 

Castes, and when, on basis of the 1991 Census, a delimitation is made, the 
number of constituencies in those States would, perhaps, increase. I was 

trying to collect the figures of the increase or decrease of the Scheduled Caste 

electorate. I do not have the figures in comparison to 1971, but even between 

1981 and 1991-- because this fact took place - in Maharashtra itself, the 

increase is a little over 4 per cent, which implies that the number of 

constituencies would increase 7 There are some States where it has 

decreased also, but it is a very marginal decrease. For instance, in Uttar 

Pradesh, the decrease during this ten-year period was 0.12, in Bihar, it was 

0.6, but Maharashtra is predominantly the State where the impact of this 

increase would be felt. Several hon. Members had raised some valid 

suggestions. One of the suggestions which Justice Ranganath Misra had 

made was in regard to section 5; he said that we should be careful In making 
sure that when the Speakers of the Legislative Assemblies or of the Lok 

Sabha nominate the associate members, these associate member 
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should be so nominated that they do not entirely belong to one party, and that 
there is a cross-section of representation of parties. 

Sir, this language is actually a reproduction of the 1952 legislation, 

the subsequent 1962 legislation, and the 1972 legislation. Clause 5, subclause 

(2) itself very clearly says that 'the persons to be so associated from each 

State shall be nominated, in the case of the members of the House of the 

People, by the Speaker of that House, and in the case of members of a 

Legislative Assembly, by the Speaker of that Assembly, having due regard to 

the composition of the House or, as the case may be, of the Assembly. So, 

when the Presiding Officer of the Assembly or the Parliament has due regard 

to the composition, that due regard would obviously take into consideration a 

cross-section of representation of that House, and there would a pro rata 

representation made, in accordance with this Bill. This was the past practice, 

and there is no reason why this practice would change now. 

Some hon. Members have strongly pleaded that the associate 

members should also be given the voting right. In fact, Prof. Yadav strongly 

opposed this suggestion. He said that they should not be given the voting right. 

In none of the previous three legislations, they have been given the voting 

right, and my strong plea to this House would be against the grant of voting 

right to the associate members for the reason I recollect, Sir, when Justice 

Ranganath Misra and Prof. Yadav were speaking, they said that in the United 

States tailor-making of a constituency by a process of gerrymandering was 

something which was known. So, in case, associate members are given the 

voting right, and you have a three Member Commission and ten associate 

Members, you may actually have a situation wherein some States where 

delimitation is being made, out of these thirteen Members, the majority of 

seven may belong to a particular political party. For example, if this group 

meets, in the context of Punjab, there, the Congress may have more than 

seven; in the case of Gujarat, the BJP may have more than seven; in the case 

of West Bengal, the Left Front may have more than seven. Therefore, you will 

actually have a situation where Members of a political party may actually be 

able to influence the delimitation in that particular State, and, perhaps, the 

danger of gerrymandering about which these Members have mentioned would 

be a lot more, if we just mindlessly say that we should give them the voting 

right, without realising what could be the consequence of giving the voting right 

to 
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the associate members. It has been a well-settled practice that we have never 
granted them the voting right, by virtue of this legislation, and I see no reason 

why we must really deviate from that particular practice. 

Sir, a lot of Members expressed the view with regard to the freezing 

of the number of seats. Well, this was done by virtue of the Eighty-fourth 

Amendment itself, and the reason as to why the Eighty-fourth Amendment 

froze the seats was given by the Members themselves. The Members have 

themselves indicated that in case we allowed this to go on, in proportion to the 

increase in population, then, the representation of those States which have 

successfully implemented the family planning programmes would go down, 

and the representation of those States, which have failed to properly 

implement the family planning programme, i.e., the defaulting States, would 

go up. It was for this reason that it was done. It was specially discussed in this 

House, and the Standing Committee had recommended, and this House had 

also accepted, that the freeze should continue till the year 2026. Sir, the year 

2026 was chosen as a cut-off date, not by picking that year out of a hat, but, 

Sir, it was done because, under the National Population Policy, the year 2026 

was expected to be the year when the population is expected to really 

stabilise. 

Sir, a suggestion has been made that in the earlier Bills we had two 

judges and one member from the Election Commission, it was asked why we 

are now having only one judge. The reason why we consider the changing of 

this composition is this. Sir, a, very large part of this exercise is an 

administrative exercise, and when we conduct this administrative exercise, to 

have an impartial judge as the Presiding Officer and having two Members from 

the Central Election Commission and the State Election Commission as 

members was considered to be a more balanced composition than having an 

over-representation of judges, because the issue here is to have a fair 

application of mind. But, Sir, many, many administrative considerations have 

also to go into the process of delimitation" of constituencies. The issues are 

not such where there are judicially measurable standards by which the judges 

have to apply some law and do it. A large part of the exercise is administrative, 

and, therefore, we have kept a representative even from the National Election 

Commission and the State Election Commission who, perhaps, may be able to 

make a much larger contribution, while retaining a judge as the Chairman was 

to have some element of fairness in this whole process. 
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4.00 P.M. 

Sir, there has been a considerable debate on the question of rotation 
of the Scheduled Caste and Scheduled Tribe seats. This Bill does not provide 

for it. Some of the reasons why it is not done were given by the Members. But 

if I may honestly submit a reason, it is because there has been no political 

consensus on the question of rotation itself. Since this is an important piece of 

legislation, unless we have a larger concensus to implement it orlo legislate in 

regard to it may be a little difficult. There are some dangers in the rotational 

principle also. Some were pointed out, but let me give a practical example. 

Scheduled Tribe seats are reserved where the Scheduled Tribe population i6 

the largest. It is quite obvious that Scheduled Tribes Constituencies are 

represented by Scheduled Tribe candidates. On a rotation principle you may 

have it in the first instance a tribal area represented by a tribal candidate only. 

When you rotate it next time, you may actually find a situation where Mumbai 
City may become a tribal "constituency and the tribal constituency itself may 

be a general constituency. Therefore, for a general candidate to represent 

those areas on the principle of rotation itself will look odd and for the tribal 

candidates, who represent the Mumbai Constituency may look odd. These are 

some aberrations which may also come by virtue of the rotation principle, if the 

rotation principle were to apply in each and every situation. Therefore, we 

considered avoiding the rotation for this particular occasion. 

Sir, Sarlaji made a very impressive speech. I am not referring to the 

aspects which Shri Pranab Mukherjee and Gautamji referred to. But, one issue 

she raised , which does not arise under this Bill, but it certainly arises in 

relation to another legislation which we have introduced and which we are 

considering. She mentioned that we are now trying to fine-tune the problem of 

corrupt practices in elections and use of money power in Rajya Sabha 

elections by abandoning the principle of secrecy of voting itself. Sir, let me say 

that we have always preferred the secret method of voting. In a parliamentary 

or legislative elections, we always have secret method of voting. But, let me 

remove a misconception. There is no such concept that secrecy of ballot 

under all circumstances is the sum part of the basic feature of the electoral 

process. Voting in this House takes place by a process which is anything but 

secret. When elected representatives elect others, when we elect Committees, 

when we vote on a resolution, we do not vote by a secrecy principle. In fact, in 

an issue relating to one present sitting  Member  in this  House,  Mr.  Tohra,  

the  Supreme Court  had  an 
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occasion to consider, I am not mentioning this, even though it does not 

concern this BHU it concerns the Bill which the Standing Committee headed 

by Pranab Mukherjee considered, where a vote in the Rajya Sabha election 

was shown. This itself was a basis of challenge. I will just read two sentences 

to obviate the impression that you have. The Supreme Court said in Mr. 

Tohra's case: "If the very secrecy of the ballot, instead of ensuring free and 

fair elections strikes at the root of the principle of free and fair elections, this 

basic postulate of democracy would be utilised for undoing free and fair 

elections, which provides the life-blood to the parliamentary democracy. If 

secrecy of ballot, instead of ensuring free and fair election is used, as is done 

in this case, to defeat the very purpose for which it is enacted, to suppress a 

wrong coming to light and to protect a fraud on the election process or even to 

defend a crime, that is forgery of ballot paper, this principle of secrecy of 

ballot, will have to yield to a larger principle of free and fair election." That is to 

say, if secrecy is going to breed corruption, then transparency, perhaps, may 

be an answer to this. Therefore, there is no such principle that secrecy under 

all circumstances will be a virtue and transparency will be a negation of the 

electoral process itself. 
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* Expunged as ordered by the Chair 
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SHRI ARUN JAITLEY: Sir, there were several questions. Three 

model issues were raised by Shri Pranab Mukherjee. He mentioned that there 

would be a marginal increase as far as the Scheduled Caste constituencies 

are concerned. As I mentioned, with the inclusion of the Neo-Buddhists in the 

Scheduled Caste list as an effect of the 1990 Constitution Amendment Order, 
this would be more felt in Maharashtra. Maybe there is a marginal impact in 

any other States because of a natural increase in population or otherwise. 

Sir, you wanted us to avoid a situation where a Lok Sabha 

constituency, today, may fall within two different States. In Assembly 

constituencies also, the problem may have arisen in the case of division of 

States. Shri Yadav made a suggestion that constituencies should not be in 

more than two districts. In fact, they should not be in more than one district 

normally. To obviate such a situation, the legislation itself gives guidelines. 

Guidelines cannot be the rule of thumb. They give an indication to the 

Delimitation Commission. The first guideline itself is, "All constituencies shall, 
as far as practicable, be geographically compact areas and in delimiting them, 

regard shall be had to the physical features, existing boundaries of 

administrative units-that is, a district-facilities of communication and public 

convenience." So, the first guideline itself is that as far as possible, keep it 

within a particular district unless it is unavoidable that a Lok Sabha 

constituency falls into more than one district itself. 

With regard to the time, I had mentioned that the last Delimitation 

Commission had taken four years. It had taken four years because the number 

of seats itself increased. The second factor was that you had to equitably 

distribute the seats in a particular manner. This time, it is obvious that this will 

not take so much time for two reasons. The number of seats in every State 

remains the same. The total number of electorate is known from the Census 

figures. You have to broadly, equally divide the electorate. Particularly 

because computers are now available, this may be a far easier exercise. Since 

this will be the first exercise of delimitation that we will be doing with all these 

facilities available, there is no clear-cut idea about how 
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much time we will take. But this two-year time that we mention is the outer 

limit of that time. I am sure that it will be reasonably possible to do it within that 

two-year period. Maybe in a little over a year we should be able to do it so that 

we may be able to notify it much before the next General Elections so that 

political parties and candidates may know what the size and shape of the 

constituencies can be. 

Sir, a question has been raised as to whether it would be better to 

have only a sitting Supreme Court Judge to head it. We would certainly prefer 

to have a sitting Supreme Court Judge. Why have we given flexibility between 

a sitting or a retired Supreme Court Judge? Normally, for a Commission which 

takes a year or two to be completed, the Supreme Court is reluctant, because 

of its own workload, to spare a sitting Judge. That is the reason why we have 

got this element of flexibility. As far as this factor is concerned, Ghufran Saheb 

has made a suggestion that we should add in the language what would 
happen if a Member ceased to be a Member of the House. He has to cease to 

be an associate Member. I do not think any specific clarification is required 

because under clause 5, it is very clear that the Speaker can nominate only a 

Member of the House. This is a settled practice that we send Members to 

various bodies, various societies and others where Members of Parliament 

are also represented. The moment they lose their membership, the 

membership where they have been nominated by virtue of this membership 

also goes and a new Member has to be elected by the House or selected by 

the Speaker and has to be sent. 

Several other questions have been raised. I am not referring to each 
one of them. But Dr. Maitreyan had mentioned a point that the States, which 

have controlled the population through effective implementation of family 

planning, must be given a premium of membership. I think the States, which 

have successfully implemented it, must be given incentives in various forms. 

But, really, the principle of equal representation, or, each vote has the same 

weightage, ought not to be disturbed in the process of giving any incentive. 

There can be many other disincentives that the Government can consider. But 

the value of each vote has to remain the same, and we cannot have a greater 

representation in one State merely because of the effective implementation of 

family planning measures. 

DR. V. MAITREYAN: It is not now; it should be considered while 
defreezing the number of seats. 
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SHRI ARUN JAITLEY: Sir, I think we will leave this problem for the 

generation in 2026 to consider it. With these few words, I commend to the 

House that the Bill be passed. 

DR. V. MAITREYAN: What about the inclusion of Rajya Sabha 

Members in the Delimitation Commission? 

SHRI ARUN JAITLEY: Sir, I checked the earlier legislation also. Even 

in the past, the Rajya Sabha Members have not been associated in the 

process of delimitation, not because they do not want to include the Rajya 

Sabha Members. But from the record what I find is that the Rajya Sabha 

Members are elected by the State Legilsators. The Lok Sabha Members are 

elected directly by the people. Therefore, you have a representation of the Lok 

Sabha Members; you also have a representation of the States. If you give the 

Rajya Sabha Members also a representation, there will be two categories of 

representation of the States. That is, probably, the reason why this has never 

been done in the past. 

SHRI PRANAB MUKHERJEE: The whole State is a territorial 

constituency for the Rajya Sabha Members. 
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 @� �( �\��1� h�+G2� ह&, ?�( �
 ह� �
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SHRI CP. THIRUNAVUKKARASU: I come from Pondicherry. I raised 

a question about the Government of Union Territories Act. 

SHRI ARUN JAITLEY: I am sorry, Sir. I did not answer this question. 

In the case of Union Territories, there is a special legislation, Government of 

Union Territories Act, and the delimitation is done under that special 

legislation. 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): The question is: 

"That the Bill to provide for the readjustment of the allocation of seats 

in the House of the People to the States, the total number of seats 

in the Legislative Assembly of each State, the division of each State 

and each Union Territory having a Legislative Assembly into 

territorial constituencies for elections to the House of the 
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People and Legislative Assemblies of the States and Union 

Territories and for matters connected therewith, as passed by the 

Lok Sabha, be taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI):   We shall now 

take up clause-by-clause consideration of the Bill. 

Clauses 2 to 12 were added to the Bill. 

Clause 1, the Enacting Formula and the Title were added to the Bill. 

SHRI ARUN JAITLEY:  Sir, I move: 

'That the Bill be passed".  

The question was put and the motion was adopted. 

__________ 

THE SUGAR DEVELOPMENT FUND (AMENDMENT) BILL, 2002. 
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